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GOVERNMENT OF KERALA

Llw (Legisbtiotr-I) Ileprftment

NOTIFICATION

No.2l677nrg.ll/2018/Law. 20th Oduh$ 20 ttt

Da r d. T h i ru v, t nu n t hu p',, 
" ^ rt;;' I:!::. i,::;.

' In pursuance of olause (3) of Article 348 of the Constitution of India,

the Govemor of Kerala is pleased to authorise the publication in the
' Gazette of the following translation in English language of the Kerala

Fish€rmetr Debt Relief Commission (Amendm€nt) Ordinance, 2018.

By order of lhe Govenror,

L G, HARTNDRANATH,

Luw Secrctary.



[Tmnslation in English of the "2oro-6er c€,og ooyujoomcalelcci)

a,scnorcdD d@1.sr(6 (ceB(')(dt) Glcdorilmdod" published under the

authority of the Govemorl

' ORDINANCE Na 53 OF 2018

THE KERALA FISHERMEN DEBT RILIEF COMMISSION
(AMENDMEND ORDINANCE, 2OI 8

Promulgated by the Covemor of Kemla in the Sixty-ninth Year of the

Republic of India.

AN

ORDINANCE

.rttnher o amend rhe Kcrala Fishenp D,:bt Reliel Connirsion A.t. :t106.

Preanble. WHE.t\E,\s, it is expedieot further to ameld the Kerala

Fishermeh Debt Relief Commission Act, 2008 ( l8 of 2008) for the

purposes her€inaller appearing:

AND WHr.REAS, the Legislative Assembly of lhe State o[ Kemla is.not

'in session and the Govemor of Kemla is satisfied thal circumstances exist

which render il necessary for him to take immediate action;

No$. TrtRlroR[, in exercise of the powers confered by clause (l) of
afticle 213 of the Constitutio[ of ldia, the covemor of Kerala is pleased

to promulgale the following Ordinance: -
1. Short titte ond tommencemenL (1) TI'ds OrdinaDce may be

called the Kerala Fishermeo Debt Relief Commission (Amendmenl)

Ordinance,20l8.

(2) lt shall come into force at once.



2. Act 18 ol 2008 t!.) be temporurily ame etL-During lhe period of
operation of this Ordinance, the Kerala Fishemen Debr Relief Conrmission
Act, 2008 (18 of 2008) (hereinafter refer€d to as the principal Act) shall
have effect subject to the amendmenls specified il1 sections 3.4 and 5.

3. Anendmcnt ol sectio, J.-ln sectioD 5 of the principal Acl
(l) io clause (i) of subsection (l). fie word "and" sha be omittedi .

(2) for item (j) of sub-section (l), the following iten$ shall be
substituled. namely:

"0) ro recommend lo lhe Coverrurenr lo lake over the debl
of lishermen under sub-section (l) of seclion 9A;

(k) to issue oders to the Fishermen Co-opemlive Society for
sanctioning new loan to fishermen. under sub-section (2) of section 9A:

and

(l) to perfomr such other functions and exercise such bther
powers, as may be prescribed.".

(3) Aftor sub-section (6), lhe following sub-section shall be
insened, namely:'-

"(7) If any person, other lhan institutional creditor and
fi ancial institution tak€s any action against any provision of sub-s€ction
(2) or section 9A or section ll or any againsl the order or award issued
by the Government or the Comlnission under such provision. the
Commission shall have the power to ecommend disciplinary action against
him and impose a lure fiot exceeding one lakh rupees and to recommend
to lhe Governlnent to take proseculion proceedings:

Provided thal the conccrned person shall be given a reasonable
opportunity of being heard, before taking disciplinary action or imposing
fine or reconrmending prosecution proceedings, betbre the Commission and
the Commission Chairperson shall be present in the bench constituted
under sub-Section (4) of section 8 to initiate such proceedings.".

4. Ancndne t oJ section 6.-ln sub-section (2) of section 6 of the
principal Act, lbr the figures and words "3lsr day of Dec€mber, 2007" lhe
figtrres and words "3lst day of December, 2008" shall be sub$iruted.
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5. I^eftion oJ nev section 9'4-Alier s€ction 9 of the principal Act'

the following section shall be insert€d, namely:-

"gA. Settlement oJ loans tuken for fishi g equipnents, that 
.a/e

.d**A i"t to sea erosi,,, qr other lisasters -(l) Notwithstanding
' 

-,rtttio* "ontuin"a 
in this Act' if the cotrcemed Fish€ries Deputy Dir€ctor

Jon. t th. Co^-i..ion rhal the nel or traditional or mechamsed vess€ls

"-t iit, n.nitg lv ,rt. fishemcn in lhe fishing villages of disaster affected

u."u o. tft"tiia", loss or the irrepairable damage caused due to sea

iioaioo .. orft"t disasters' the Commission may recommend to the

Govenrment to take over the debt not exceeding the maximum amounl

n-"Jirt."*ft ,ft" Gazette Notification for repayment of loan frolrr time

lo lime.

(2) The Commission may issue ord€rs to the Fishermen

Co-operative Society concemed for gralting new loan lo lhe lishermen.lbr

acouirlnq new fishing equipments for ieplacing the losl or lrrepalmoly

damaqeJ and accordingly lhe society concerned shall lake steps lor

granting new loan.

(3) No person other than institutional creditor' financial

institution etc shail take any fresh steps agarlsl the frisherman for lhe

recovery of the arrears payable by a fishemlan until lhe uovemmenl lssuc

".a.^'i"ltu 
."* 

"r,tt"i"Ut 
on trtt basis of the recomnendation of the

i"t J"i.'i "ta* 
*u-section (l). or finding lMt he is not.eligible for

i"U, *l*f "tJ 
.*ft steps if any, initiated or proceeded i! any suit'

nfptic"tioa, app€al or petition shall be k€pt in abeyance "

P. SATIIASIVAM,

GOVERNOR.

333A70/2018/S.16.




